Orissa ORDINANCE No. 7 oF 1974

THE UTKAL UNIVERSITY {TAKING OVER OF MANAGE_MENT)
ORDINANCE, 1974 '

[Promulgated by the Governor of Orissa on the 30th July 1974,

published in an extraordinary issue of the Orissa Gazette, dated the 30tk
July 1974)
AN

ORDINANCE -

to provide [or the taking over of the management of the affairs;
of the Utkal University for a limited period in order fo secure

proper management of the same
WHEREAS the Legislature of the State of Orissa is not in session

} : AND WHEREAS the Governor of Orissa is satisfied that circu m-
__ stances exist which render it necessary for him to take immediate

action to provide for the taking over of the management of the affairs.
i _ of the Utkal University for a limited period in the manner herein -
" after appearing ; -

NOW, THEREFORE, in exercise of the powers conferred by
clause (1) of Article 213 of the Constitution of India, the Governor
of Orissa is pleased to make and promulgate the follo wing Ordinance
in the Twenty-fiith Year. of the Republic of India :—

r Swort 6fle 1. This Ordinance may be called the Utkal University {Taking i

Over of Management} Ordinance,1974.
i & Definitions 2. In this Ordinance, unless the context otherwise requires : —

{a) “Administrator”” means the Administrator appointed under
| section 3 ; | : '

{6) “notified order” means an order notified in the Official
Gazette under section 3; ' o

{¢) “University”” means the Utkal University established under
the Utkal University Act, 1966 ; '

- Orissa  Act )
20 of 1968, 3

_L {d) “'University Act” means the Utkal University Act, 1966 ; og,-,%‘ Aot 20 *“
E _ _ o o ;
i : () “Vice-Chancellor’” means the Vice-Chancellor of the Utkal

University ;

{f) words and expressions used but not defined in this Ordi-
. . - nance and defined in the Utkal University Act, 1966, shall
have the meanings respectively assigned to them in that

Orissa Act 20
Act, . ' of 1966,

Admini- 3. §1) The State Govémment may, by notified order, appoint

t * = : fr
T 3;@-“0‘;? an Officer thereinafter referred to as the “Admmlsjtrator ) to take
management over the management of the affairs of the University.
of the affairs
of the :
University.
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(2) A notified erder issued under sub-section {l) shall remain
in force for a period of one year :

Provided that if the State Government are of opinion that in .

- order 1o secure the proper management of the afairs of the University

it is expedient that such notified order should continue in force after '
the expiry of the period of one year as aforesaid, they may, from i
time to time, issue directions for such continuance for such period, E
not exceeding one year at a time, as may be specified in the directions,
but such notified order shall in no case remain in iorce for more than *
a total period of three years ; and where any such direction is issued, .
;1 copy thereof shall be laid, as soon as may ge, before the State Legis- - ¢

ature, .

Bt of 4, {1) On the issue of a notified order under section 3 appoir-
notified order {31 g Administrator to take over the management of the affairs
section 3. of the University :—

{a) the Senate and the Syndicate shall be deemed to have
been superseded and the members thereof holding office -

immediately before the issue of the notified order shall
‘be deemed to have vacated their offices as such;

{t) the Offices of the members of the Senate for life shall -j
remain in abeyance during the continuance of the noti- 'i
fied order in force ; - o _ o

{c) the Vice-Chancellor shall be deemed to have vacated his
office as such ; and

{d) the Administrator shall exercise the powers and perform
the functions of the Senate, Syndicate and the Vice-
Chancellor under the University Act, the Statutes and

- the Regulations. :

the provisions contained in the University Act, the Statutes and the
Regulations, the Administrator shall take such steps as may be neces-

{2) Subject to the provisions contained in this Ordinance and ‘
sary for the efficient management of the affairs of the University. i

No ght to 5. No person. who ceases to hold any office by reason of the’
compensa-  provisions contained in section 4, shall be entitled to any -compen-
on ation  sation for the loss of Office.

of

Application 6. Subject to the provisions contained in this Ordinance, the

of the Un- University Act, the Statules and the Regulations shall continue to .
versity  Act anply to the University in the same manner as they applied thereto

before the issue of the notified order. _ .
Duty to 7. {1) Where a notified order has been issued under section 3,
geolssl:eirsfon of €Very person ceasing to hold: office upon the issue of such order and

property and having possession, custody or control of any property of or any books, _

documents.  documents or other papers relating to the University shall deliver o
the property, books, documents and other papers to the Admini- 5
strator or to such person as may be authorised by the Administrator

in this behalf.

<



i (2) The State Government may take all necessary steps for

rc_;. securing possession of the properties, books, documents and other

papers as aforesaid. .

: Qs tiding 8. The provisions of this Ordinance shall have effect notwith-

orgimance. Standing anything inconsistent therewith contained in any other law.

Power of 9. Subject to the provisidns of this Ordinance, the State Govern-
B ment Ment may give such directions to the Administrator as they may deem
to give diree- fii for the proper management of the affairs of the University and

y, toms the Administrator shall comply with such directions.

Admini- 10. The Administrator shall take all necessary steps for the re-
sirator to__constitution of the Senate and the Syndicate and for the appointment
reconsie” 01 the Vice-Chancellor so that the members of the said authorities
tullon of the and the Vice-Chancellor can assume Office upon the expiry of the

thorities. ] _
authorttios. 1 stified order. '

ot - Dated the 30th July 1974 - B. D. JATTI
' S ' Governor of Orissa
-




